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This is an application under
Section 17 of the Administrative

Tribunals act, 1985 for initiating a

contempt proceeding for alleged
'wiIful defiance of the judgement andg

order dated 21.4.1998 rendered by this
Tribunal 1n O.A. No. 174/97. By the
judgement and order dated 21. 4.98 the
Trlbunal directed the respondents . to
dlspose of the representation
contained in Annexure-5 to the
Original Applicatlon in terms of the
brder dated 12. 1.1988 passed in G.cC.
Vo.?112/87 within the time specified.
Phe respondents have filed its reply
nd stated that in terms of the order
if the - Tribunal the respondent

Qi

luthority acted upon and disposed of
fhe representation as per law. A
réasonnd order was passed to that
ffect by order dated 24. ©6.99,

Heard Mr. S.Sarma, learned
qounsel for the petitioner and Mr. A.
Deb Roy, learned sr. C.G.s.cC.
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Considering the facts and
cfrcumstances it is apparent that the
jhdgement and order of the Tribunal
wis complied with and the respondents
disposed of the representation. M. S.

Sg@rma learned counsel for the

[~

|
pétitioner submitted that ~ the
r¢spondents denied the relief to the
applicant on the face of the professed
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policy of the ICAR. The said
contention cannot be accepted in the
contempt proceeding which is
specifically concerned for wilful
defiance of the order of the Tribunal.
If the o_rder of the respondents is
erroneous can only be looked into i}l
0.A or 111'(5' proceeding but not in a
contempt proceeding.

The contempt proceeding is
accordingly dismissed.
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